




 
 

Date: 11th December ’23 

 

NOTE ON ACCEPTANCE OF SUBLEASE OF REVENUE LAND FOR 
GNA CONNECTIVITY 

 

 In the state of Gujarat, revenue land is allotted to Developers for Wind Power 
Projects as per Government of Gujarat (GoG) order no. JMN/3093/UOR-29/A 
dated 11th June 2004 (enclosed as Schedule 1). 
 
 

 Clause 5 of the above order specifies as below : 

The Wind Farm Project Developer after getting lease land and after developing, 
can one time sublease to Client.  

 
 

 Thereafter, Wind Turbine Manufacturers were also included towards allotment 
of revenue land through GoG order no. JMN/2018/2256//A-1 dated. 8th March 
2019.  A copy of the said order is enclosed as Schedule 2. 
 
 

 Accordingly ALL the projects, on revenue land, have been executed in the state 
of Gujarat; for both CTU as well as STU connectivity by way of sublease to 
Customers. 
 
 

 A sample copy of the Revenue land allotment order is enclosed as Schedule 3, 
wherein the reference of the above-mentioned 2004 GoG order is explicitly 
specified. 
 
 

In light of the above facts, it is earnestly requested that in case of revenue 
lands, sublease should be accepted as valid document; while availing 
Connectivity through the Land Route and the Land BG route. 
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No.JMN-2/Vashi/892/2009 CollectorOffite, l icutc4 

Revenue B(arich -?: 

Bhuj. Dt41t/o6)2009 

Sub :- Moje — Ashaladi, Teh. Lakhpat's R.S.No.40/1 paiki's land H. 27-00-00 are to be 

availed for wind farm project on lease rent basis.  

Shri Suzlon Gujarat Wind Park Ltd., Rajkot 

Ref.:- (1) 

• 

Ordrer   

Government's Revenue department's resolution no. JMN/3903-UOR/29/A, 

Dt.11/6/2004. 	
*.ar. 4 

Suzlon Gujarat Wind park Ltd.'s application dated 25/3/2008. 

Deputy collector, Nakhatrana's letter no. Land/Vashi/3739/2008 

dated 2/8/2008 

DILR Bhuj's M.R.No.1/4/08-09, Dt.25/12/2008 & Dt.28/1/2009 

Govt. revenue department's resolution Sr.No.JMN/3903/UOR/29/A 

Dated 2/12/2004 

This office's letter no. JMN/2/Lease/Vash1/337/2009 Dated 7/2/2009 

Lakhpat Mamlatdar's letter no.486, Dated 25/2/09 

As per the Government revenue department's resolution of Ref(1), a new policy 

for allotment of land on lease rent basis for the purpose of wind farm project was 

declared and with reference to that applicant Shri Suzlon Gujarat Wind park Ltd., Rajkot 
applied through the Ref.(2)'s application for availing on lease rent basis for a duration of 

20 years the land of Ashaladi, Teh. Lakhpat's R.S.No.40/1 paiki's Hec.27-00-00 for the 

purpose of wind farm units. 

In the matter of the company's demand, Lakhpat mamlatdar prepare legal 

submissioned and the favorable request is forwarded by Dep. collector Nakhatrana Ref. 

at (3). The land asked for has not been sanctioned to anybody up to now. Neither 

telephone lines nor electric lines pass through or over it. 

As per the DILR Bhuj's letter of Ref. (4) measurement of the land in demand was 
done and measurement sheet has been submitted through M.R.No.1/4/08-09. And as 

per that survey of demanded land Hec.32-00-00, out of that available land Hec.27-00-00 

has been measured on measurement sheet is submitted on produced. As per DILR 
Bhuj's explanation letter on dt.28/1/2009, measurement land Hec.27 -00-00 is Govt. 
waste land. As per that applicant's measured land of R.S.No.40/1 paiki's total land 

Hec.27-00-00 area are available. 

As per the provisions of the Government's Revenue department's resolution ref. 

at (5), the rental rates to be charged, for the land allotted for wind farm projects have 

been fixed. And as per that the rates fixed are Rs.10,000/- per hector per year. As per 

that resolution applicant company was informed to pay Rs.2,70,000/- as lease rent for 

the Mouje Ashaladi, Teh. Lakhpat's R.S.No.40/1 paiki's Hec.27-00-00 to Lakhpat's 
mamlatdar within 21 days and this was conveyed through this office's letter Ref. at (6), 
and the applicant company paid lease rent amount of Rs.2,70,000/- on dated 

25/2/2009. As per Ref. (7)'s report of Mamlatdar, Lakhpat are submitted with original 
challans. 
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Gujarati is to  raglish 
Translation authenticate  by 
7-  

D. C. RA VI 
Advocate  & Notary. 

RAJKOT 

( 2 ) 

As per the resolution of government dated 02/12/2004, the applicant company 

4s paid the annual rent amount, therefore as per the resolution of the government ref. 

totA1) and (5), mouje Ashaladi, Teh. Lakhpat's R.S.No.40/1 paiki's Hec.27-00-00 which 

hisbeen surveyed and measured by DILR Bhuj and submitted as M.R.No.1/4/08-09 

klVitgd 25/12/2008 for the purpose of wind mill, bound by the following terms and 

covitlitions is to be allotted to Shri Suzlon Gujarat Wind Park Ltd., Rajkot for a duration of 

years on lease rent basis. 4 

Terms & Conditions:-  

(1) The lease term of the land will be of 20 years. 

(2) After expire lease period, it may be thinking for renewed for further lease period. 

(3) As per the resolution of the Government dated 02/12/2004, per hector Rs.10,000/- 

shall have to be paid as annual rent regularly. And also non agriculture cess and 

other taxes pertaining to the land too shall have to be paid regularly. This rent will 

	

z 	 have to be paid either by Developer Company or by the Sub lease holder client. And 

if any charges are made with reference annual rent in future by the government 

	

5 	 those will be binding to the company. 
t- 

One hector land will be proper for one WTG unit. On allotting the land as per this 
z  ' 

	

 
o 	 ,V.r aNa;sit will he necessary to this land do not suffer due to wind velocity disturbances 

" " 

	

	 ':When they (adjoining land owners) develop their lands. The developer has the right 

-  of passage for WTG and Transmission. 

The developer of the wind farm project shall obtain the land on lease rent and after 
-  t- 

developing he could sublease to a client once only. After executing the sublease 

agreement, within 30 days of it. It must be sent for endorsement to the collector. 

This permission is necessary so that the rent could be collected from the sublease 

holder within time frame. If this provision is allotted, the lease rent agreement will 
r --4  i-i 

• ph 	ac -kg cancelled. The land shall go back to the government sans and compensation as 

"s 	 • 
*c,  

In case there is breach of any of the above terms and conditions as if the land is used 

, 	 for any other purpose save the one for which it is granted then the lase rent will be 

cc„,,„  •  '!.•  terminated on account of breach of terms and conditions and can to be cancelled 

without compensation with immediate effect. 
z■ 

Sign (R. R. Varsani) 

Collector Kutch T-W 	
Authorised for Sent 

t..4   
sd/- 

: ‘—zr,?./fhitnish To The Collector 
ilif,"e'y 

 ; 

•/ 	
.• 

 Offhfij (Kutch) 
ii 	'  ,(  '-`241.  tw.  \,.-,: .:. 

	ent:- • 0♦ 

440E7 
• 
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Page No . 	  

Serial  No.••••1•1.••1:-.72. .... 
...... Receipt   

41" 	 

Deputy collector Nakhatrana, Kutch 

Mamlatdar Dayapar (Kutch) with necessary paper. 

DILR Bhuj 

Taluka Development Officer Lakhpat 

Talati, Ashaladi, Teh. Lakhpat-Kutch 

Suzlon Gujarat Wind Park Ltd., 1st Floor, "Mangal Shanti", Opp. Oriental Bank, 

Nirmala Convent Road, Rajkot 

To the office file. 

Sent:- 

Deputy Secretory, Revenue Department, 'A' Branch, Sachivalay, 

Gandhinagar. 
0 

r- 
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